CAT/IN2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDASBAD BENC CH
KKK X X EOPORCL

0.A. No. 36 xy@x 1990

TACNK

DATE OF DECISION _ 26/4/1990 .

Central Excise & Customs, ] Petitioner
Ahmedabac. . ‘ i

Mr. S. Ve Raju _Advocate for the Petitioner(s)
Versus
Unicn of India and Others _Respondent

Mr., Je. Do Ajmera

__Advocste for the Responacui(s)

CORAM
The Hon’ble Mr. N, Dharmadan .. Judicial Member
The Hon’ble Mr. . M. Singh  Administrative Membar

1. Whether Reporters of local papers may be allowed to see the Judgemem?\,/‘?/}
Y

2. To be referred to the Reporter or not? ]

3. Whether their Lordships wish to see the fair copy cof the Judgcmenc‘f\@

)
4. Whether it needs to be circulated to other Benches of the Tribunal? D
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O.A. Noe. 36 of 1990

Central Excise & Customs

Ahmedabad Collectorate

Telecommunication Staff

Association & Others. «s Applicants
(Advocate - Mr. S.V. Raju)

Versus

Union of India & Ors., «» Respondents
(Bdvocate - Mr. J.D. Ajmera)

CORAM : Hon'ble Mr. N. Dharmadan .. Judicial Member

Hon'ble Mr. M.M. Singh e Administrative
Merber
OR DER

Date : 26.4,1990

Per : Hon'ble Mr., N. Dharmadan .. Judicial Member

The first applicant is an Association by
named Association of Customs and Central Excise
Ahmedabad Collectorate Telecommunication Staff.
The applicants No. 2 to 23 are members of the (@
association. They are working in the telecommunication
wing of the Central Excise and Customs department
and they are holding various posts of class - IIT.
Their case is that prior to 31.3.1986, telecommuni-
cation staff was of All India €adre and they were
liable to be transferred to and from various customs

and central excise collectorates in India.
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26 There Wi& some changes in this matter and
tohay ¢¢VM&97vLcMmQ -
ultimately wd Annexure ‘'ALl7’ proceeding?ﬂéiGovernment

of India dt. 3rd August, 198§kwas passed on the basis
of policy decision, the applicants approached this
Tribunal with the following prayer:
"a) To quash and set aside the letter dt. 3.8.89
at Annexure A-7 seeking to vest the Cadre

Control of Telecommunication staff in the
Deputy Collector (P&E) Ahmedabad for all the
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3 Colle¢torates of the Gujarat i.ec. Ahmedabad
Rajkot and Baroda and to declare that the
Cadre Control of the Telecommunication staff
should be vested in the concerned jurisdi-
ctional Collectorates.”

3. According to the applicants, the respondents

R
are consistantly changing the policies wﬂ%%ﬁﬁﬁ@ﬁees
undue disadvantage and difficulty for the employee.
The applicant also submitted that this change of
policy and consequent difficulties are not applied
uniformally to all wings. However, this being a

whall 4

policy matter of the Govermnment, we find ourselves

to interfere in this matter at this stage.
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4. But there is somethongA Mwvolwed in what
W*LZ/I 4«%‘4 UG’CJ‘\/
the applicants say and , this Tfibunal has aTready
s~ ) ol u/o 9) fhn Lr
decided this matter dlrectlng “the spondents to
consider the same and pass appropriate orders in b
.6 (b ¢ 3,/(\.217/\/\'*4/’
accordance with the law. Accordinglw, the represent-
Goh D
ations were filed but they have not been duly
considered and disposed of in terms of the direction

of the Tribunal,.

5. Under the above circumstances, we feel that
justice in the case will be better served if we
dispose of the application directing the respondents
to consider the grievance of the applicants in the
light of the &m “stated in this application.
The first applicant is also at liberty to file a
detail&ggbresentation supplementing the points raised
in the application within a period of two @eeks from
today. If such a representation is filed, the
respondents shall consider and dispose of the same

taking into consideration the relevant circulars

and orders and the above observation. The respondents

shall do this within a period of four months from
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the date of receipt of such a representation. The
application is disposed of in above terms. The status
quo orderéd by this Tribunal at the time of admission
of this application will be maintained till the
disposal of the representation referred to above,

There will be no order as to costs.
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( M M Singh ) ( N Dharmadan )
Administrative Member Judicial Member
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